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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL P t 

CUTTACK BENCH, CUTTACK 

14 O.A./T.A./R.A.No ............ ..........................I  99 	 - 

........................AppIicant (s) 

Vers 

.... Respondent (s) 

Sr. No i ate 	 Order with Sinature 

T I -Po 
Ic 
0 / 	1) 

( 3c- L.stra 

- 

0.4.96 - 	Shrj D.B.Mishra is not well, and hence 

not present. adjourned to 13.5.1996. 
) 

2.13 
M.MBLR ( - DM 	L.TRi lYE) 

Heard Dr. D.B.4ishra, learned 

counsel for the app1ict. The app1ict 

is working as Sorting Assistant under -wi) 
S.R.O.,R.M.S. 	'N' DiVision,Bhubaneswar.He 

has been transferred and posted as ARO 

under R.O. RIE N Division, Hrah which 

is under challenge in this original 

Applicaicn 	Aggriedby this order of 

transfer, exactly within a month, the 

app lic aflt rushed to this cou rt with an 

original 	Application , v&h a prayer that J 
the impugned trans fe r be quashed and the 

applicant should be a1led to ctinue 

at Bhuaneswar R without exhausting 	,- 	 g 

the de pa rtire nt a]. jerredy. This C ann ot be 

entertained. The app1ict is directed to 	/b 
_____ 

 

rPpresentaticn 	a grieypricc 



I' 	
(A) 

erìaI 
No of Date of 
Order I Order 

Order with Signature 

to the prescribed authority whereupon within a 

ricnth of filing of the said representation the 1) 

) rescribed authority shi1d dispose of the saTè 

by a speaking order • in accordance iith 1a. 

:etjtion is accordingly disposed of. 

Lear 	senior 5taning counsel 

Mr. Ashok bbhanty is present and is also heard.fY 

He eeeks a copy of the pttition and a copy of 

this order. The sane may be handed over to 

Mr. Mhanty. 

L 	1L_ 
*rnber (iInin.) 


